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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA

O. A. No. 23 of 2024 (EZ)
(Earlier O. A. No. 729/2023/PB)

In re: News item appearing in News dt. 01.12.2023
titIed " GI~Cf)I'<~cff q)~"'1I'< .,-eft ~ amr ~ ~ ~ "Cf)l ~ ~~ ~

~, ~~II~I"'1 lft.:f " Applicant (s)

Versus

Jharkhand State Pollution Control
Board & Ors. Respondent(s)

Affidavit on behalf of Jharkhand State Pollution

Control Board 1n compliance of the order dated

13/03/2024.

I, Kamlakant Pathak, S/o of Jitbahan Pathak presently

posted as the Section Head, Dumka Region, JSPCB having

its office at T.A. Division Building, Dhurwa, Ranchi,

this affidavit

here by solemnly state and affirm as follows: -
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-------------------- ---------------------------------------------

1.That, at present, I am working and posted as the

Section Head, Dumka Region, JSPCB having its office

at T.A. Division Building, Dhurwa, Ranchi, Jharkhand

and as such, I am well acquainted with all the facts

and circumstances of this case.

2.That, I have gone through the order dated 13/03/2024

passed by the Hon'ble National Green Tribunal, Eastern

Zone Bench, Kolkata and have understood the contents

therein.

3.That, I have been authorized to swear this affidavit

by the Competent Authority. Further, it is stated that

I have gone through the relevant files and records in

the present case.

4.That, it is humbly stated and submitted that the

Hon'ble National Green Tribunal, Eastern Zone Bench,

Kolkata in its order dated 13/03/2024 was pleased to

direct the Jharkhand State Pollution Control Board to

file a fresh affidavit stating what action has been

©c'l
S'-J....:

taken against the persons operating the illegal

crusher units and others involved in the matter .

5.That, it is humbly stated and submitted that the

-~ional Officer, JSPCB Regional Office Cum
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Laboratory, Hazaribagh vide different letters has

directed the proprietors of the three Units to operate

the Units only after obtaining Consent to Establish

(CTE) and Consent to Operate (CTO) from the Board. The

details of the letters issued by the Regional Officer,

JSPCB Regional Office - Cum - Laboratory, Hazaribagh

1S given below in tabular form for the sake of brevity:

S. Name and Address of the Unit Direction
N. issued vide
1. MIs Ramayan Stone Works, Letter No.

Sri Dinesh Kumar Barnwal (Prop.), 521 dated
Mouza - Narkikhurd, PO - 27/03/2024.
Bishnugarh, Dist - Hazaribagh.

2. MIs Saif Ansari, Letter No.
Sri Saif Ansari (Prop.), 522 dated
Mouza - Narkikhurd, PO - 27/03/2024.
Bishnugarh, Dist - Hazaribagh.

3. MIs Om Minerals Works, Letter No.
Sri Ranj Vijay Singh (Prop.) , 523 dated
Mouza - Narkikhurd, PO - 27/03/2024.
Bishnugarh, Dist - Hazaribagh.

-..;r Photocopy of Letter No. 521,C'-..J
c::::>
c:-.....J

>- 522 & 523 dated 27/03/2024 are
<:::(
:F:

annexed and marked as
CO
N Annexure-A.

6.That, it is humbly stated and submitted that the Board

Ref. No. B - 1274, B - 1275 & B - 1276 dated

has issued show cause notice to the three
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.'
Units by computing the amount of Environmental

Compensation to be imposed on them and have asked them

to explain their part that why the said amount of

Environmental Compensation should not be imposed on

them. The details of the Show cause Notices issued by

the Board is given below in tabular form for the sake

of brevity: -

S. Name and Address of Show Cause Computed Amount of
N. the Unit Notice Environmental

issued vide Compensation
1. M/s Ramayan Stone Ref. No. B- INR 03,37,500.00/-

Works, 1274 dated (Rupees Three
Sri Dinesh Kumar 24/05/2024. Lakhs Thirty-Seven
Barnwal (Prop.), Thousand Five
Mouza - Narkikhurd, PO Hundred Only.)
- Bishnugarh, Dist -

Hazaribagh.
2. M/s Saif Ansari, Ref. No. B- INR 03,37,500.00/-

Sri Saif Ansari 1276 dated (Rupees Three
(Prop.), 24/05/2024. Lakhs Thirty-Seven
Mouza - Narkikhurd, PO Thousand Five
- Bishnugarh, Dist - Hundred Only.)
Hazaribagh.

3. M/s Om Minerals Ref. No. B- INR 03,37,500.00/-
Works, 1275 dated (Rupees Three
Sri Ranj Vijay Singh 24/05/2024. Lakhs Thirty-Seven
(Prop.), Thousand Five
Mouza - Narkikhurd, PO Hundred Only.)
- Bishnugarh, Dist -
Hazaribagh.

Photocopy of Ref. No. B

1274, B - 1275 & B - 1276 dated

24/05/2024 are annexed and

marked as Annexure-B.
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7. That, the Unit in question has till date not

submitted reply to the show cause notices issued to

them.

8.That, this Affidavit is filed bonafide and in the

interest of justice.

9.That the statement made In forgoing paragraphs are

true to my knowledge in annexure are true copy of its

original.

I_.f/'_"~P~
~- ~ J .

DEPONEN
VERIFICATION: Signature A ·

Identification of
Verified at Ranchi on this the day of~...e.JvaA~,ZQlb24 that

the averments & facts stated herein above are true and

correct to my knowledge and belief and nothing material

has been concealed therefrom.
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Mis Ramayan Slone Chips,
Sri Dinesh Kumar Barnwal, Prop,
Mauza- Narkikhurd,
PO-Bishnugarh, Dist-Hazaribag.

\Jll<jqn ~ ~ WT ~ ~ ~ t f$ ~ 12.03.2023 rfJl ~ ~ ~ CflllllC1ll,
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(3) 7[aTI rtr ~ "fffim ~ t I

~: \jQ4CR1 TI~ ~ ~ ~ ~ ~ \JfTCfT t~f~ ~ ~ ~ ~
~ ~1~ ~ 3tR ~ f.14?1ol czrcR~ 'CflT 3l'jQIC1'i CIR' 6r ~111l 'CflT fiillC1'i ~ I ~~
q-q~ ~mem] (~ f.1ClI'<°1~ Plll'?lOI) ~, 1981 ctr crm 21 * ~ 3lICl~~Cfl ChI~ClI~~rtr
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\1·s Sail' Ansari,
Sri Sail' Ansari. Prop.
Mauza- Narkikhurd,
PO-Bishnugarh. Dist-Hazaribag.

\jQ1cm ~ cf; ~ ~ ~ ~ t fct; ~ 12.03.2023 em ~ '* em Cl'l1111C'll1.
t-V'!t~H & I~I ~ D wm Q1T ~ ~e1UT fcnm 1Tm 1 ~ f.1~lHulBf.p:;, 'CfliliaT ~ ~ .
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(3) ~ qfr ~ "fffim -nff ~ I
(4) tWfr fa;SCl'lICl qfr ~ ~ ~ ~ I
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'c; ~';'-1lm~ 3i1x ~ ~ ~ Q1T 3ijQIC'1'1 CliX tr ~)I~ Q1T 'fiillC'1'1 qR' I ~~
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~I
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Mis Om Minerals Works.
Sri Ranj Vijay Singh, Prop.
Mauza- Narkikhurd,
PO-Bishnugarh. Dist-Hazaribag,

;l~,

\3QgCh4 ~ cF >rftlT ~ ~ cw.n ~ fcl> ~ 12.03.2023 em ~ cF ettm 4> I<lTC'1<l,
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(2) Wffi' q;T ~ -;:ffiT Tf<n ~ I
(3) Clan ~ ~ ~ ~ ~ I
(4) qr;f1 [U;SCflICl ~ ~ ~ -;:ffiT ~ I

3l(:f: \3QgCh4 (l~ cF ~ ~ ~ ~ vmrr ~ fcp ~ ~ ~ ~
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Jharkhand State Pollution Control Board
~R 1mRA" 'l1CFf, 10To~of1To, ~, W

~1f1'f ~..1_4__O_Q!19_t_24Q08~L 2400979 $m" • 0651- 2400850 !138_,
Web. www Ispcb.nic.in (new) www.jspcb.org(old)

E-mail.ranchijspcb@gmail.com

"

8-12'14-Ref. No . 24{05 ,2cY24--Date .

From,
Ram Pravesh Kumar
Section Head, Hazaribagh

To,
Mis Ramayan Stone Chips,
Sri Dinesh Kumar Barnwal,
Mauza- Narkikhurd,
PO- Bishnugarh, Distt- Hazaribagh

Sub: Show-cause notice under Section 25/26 of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981-reg.

Ref.: Letter issued by Regional Officer, Regional Office, ISPCB, Hazaribagh vide ref. no.
521, dated 27.03.2024.

With reference to the above noted subject and referred letter, this is to inform you
that an inspection was carried out by Regional Officer, Regional Office, ISPCB, Hazaribagh.

Whereas, during inspection, following observations were found:-

(i) No Boundary wall was found constructed all along the four sides of the
unit;

(ii) Crusher was not found covered;
(iii) Adequate tree plantation has not been made;

Whereas, the competent authority has ordered to calculate the Environmental
Compensation against your unit as per the report of the CPCB In house committee on
Methodology for Assessing Environmental Compensation and Action Plan to utilize the
fund. The detail of calculation of Environmental Compensation is detailed as below:

N Nature of violation - Discharges in violation of consent conditions, mainly prescribed
standards/consent limits.

Where,
EC - Environmental Compensation
PI - Pollution Index of Industrial Sector

s of violation look lace

Basis to levy the Environmental Compensation - Pollution Index

The environmental compensation is based on the following formula:

EC==PIxNxRxSxLF

i./'
v'
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Henceforth, the Environmental Compensation for one day comes out to be INR 6.250/­
the total Environmental compensation for 54 days comes out to be INR 3,37,500/- (i.e.
Rupees Three Lacs Thirty Seven Thousand Five Hundred). .__, '... m _ ,.

~~~~.": -...-<-'~~ ~"':'C··:5...,.!'J:Q.}:V, therefore, by -:exerci,s.ipg"tlIe-pbwefs~£6f1fef.f({Q~-un~deFSection' 25126 of;fhe':;Water-;F"-~-- ~.::~ 0",­

(Prevention and Control of Pollution) Act, 1974 and under Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981; a show-cause notice is being issued and you
are directed to attend the shows ... cause on 07.06.2024 at 11.00 AM in the office chamber of
Member Secretary with proper documents and photographs in support of your statement and to
explain why not environmental compensation as calculated above be levied to you.

R - A factor in rupees for EC
S - Factor of scale of operation
LF - Location Factor

Now in this case,

PI is to be taken as 50 as the industry belongs to Orange category (Stone Crusher) (as per
CPCE's guidelines.)

N is to be taken as 54 days from 19.01.2024 to 12.03.2024 (N - Number of" days of
violation took place is the period between the day of violation observed/due date of
direction's compliance and the day of compliance verified by CPCB/SPCB/PCC).

R is to be taken as 250 (as per CPCB's guidelines).

S is to be taken 0.5 as the unit belongs to micro Scale Unit as per Notification No. - S.O.
1702(E).--dated 0 I/06/2020 of Ministry of Micro, Small and Medium Enterprises (S
could be 0.5 for micro or small, 1.0 for medium and 1.5 for large units as per CPCB
Guidelines).

LF is to be taken as 1.00 as the total population of Ramgarh town is less than one million
as per Census Data 20 I I (District Census Handbook, Ramgarh).

Therefore,

EC (Per day) = PI x R x S x LF
= 50 x 250 x 0.5 x I
= INR 6,250

This issues with the approval of competent authority.

Sd/-
(Ram Pravesh Kumar)

Section Head, Hazaribagh

i3-1214Memo No . Ranchi, Dated~1t./~.s..I.;U~24,
Copy to: The Regional Officer, ]SPCB Regional Office - cum - Laboratory, Hazar~
information and necessary action from his end. -r...r~ <A.1{ ~

~<""- .>: -~- ~ \ v> I
(Ram Pravcsh umarY

Section Head, Hazaribagh

Ji
\)v

999/I)KCjCOl\ii /MC
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Jharkhand State Pollution Control Board

""fIR \roRR 'l'fCR, ~o~o~o, ~.;m,x'hf)
~ : 2400851, 2400852,_2400979 ¢m__.:__Q651--:-_24008tillL11_~,

Web: www.jspcb nic.in (new) www.jspcb.org(old)
E-mail: ranchijspcb@gmailcom

~1'('<SI°s

~,,.v-
~

t3-1215Ref. No,.."..,..,..,..... 24-/05/202....+Date"." .."
From,

Ram Pravesh Kumar
Section Head, Hazaribagh

To,
Mis Om Minerals Works,
Sri Ranj Vijay Singh,
Mauza- Narkikhurd,
PO- Bishnugarh, Distt- Hazaribagh

Sub: Show-cause notice under Section 25/26 of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981-reg,

Ref.: Letter issued by Regional Officer, Regional Office, ]SPCB, Hazaribagh vide ref, no,
523, dated 27,03.2024,

With reference to the above noted subject and referred letter, this is to inform you
that an inspection was carried out by Regional Officer, Regional Office, JSPCB,Hazaribagh.

Whereas, during inspection, following observations were found:-

[i] No Boundary wall was found constructed all along the four sides of the
unit;

(ii) Crusher was not found covered;
(iii) Adequate tree plantation has not been made;
(iv) Sufficient arrangement of water sprinkling has not been provided.

Whereas, the competent authority has ordered to calculate the Environmental
Compensation against your unit as per the report of the CPCB In house committee on
MethodOlogy for Assessing Environmental Compensation and Action Plan to utilize the
fund. The detail of calculation of Environmental Compensation is detailed as below:

Nature of violation - Discharges in violation of consent conditions, mainly prescribed
standards/consent limits.

Basis to levy the Environmental Compensation - Pollution Index

The environmental compensation is based on the following formula:

EC= PIxNxRxSxLF

Where,
EC - Environmental Compensation
PI - Pollution Index ofIndustrial Sector
N - Number of days of violation took place

~~
~?~/DKC/OONF/MC

112



-- - ---- -----

.:

,-----------------~---------
R - A factor in rupees for BC
S - Factor of scale of operation
LF - Location Factor

Now in this case,

PI is to be taken as 50 as the industry belongs to Orange category (Stone Crusher) (as per
CPCB's guidelines.)

N is to be taken as 54 days from 19.01.2024 to 12.03.2024 (N -- Number 0(" Jays of
violation took place is the period between the day of violation observed/due date of
direction's compliance and the day of compliance verified by CPCB/SPCB/PCC)

R is to be taken as 250 (as per CPCB's guidelines).

S is to be taken 0.5 as the unit belongs to micro Scale Unit as per Notification No. - SO.
1702(E)_--dated 0110612020 of Ministry of Micro, Small and Medium Enterprises (S
could be 0.5 for micro or small, 1.0 for medium and 1_5 for large units as per CPCB
Guidelines).

LF is to be taken as 1.00 as the total population ofRamgarh town is less than one million
as per Census Data 201 1 (District Census Handbook, Ramgarh).

Therefore,

EC (Per day) = PI x R x S x LF
= 50 x 250 x 0.5 x I
= INR 6,250

Henceforth, the Environmental Compensation for one day comes out to be INR 6250/­
the total Environmental compensation for 54 days comes out to be INn. 3,37,SOO/- (i.e.
Ru ees Three Lacs Thir Seven Thousand Five Hundred.L::.=.J:=-=-=-----=:_::__::___::__:~=:____:::___=__::::___::__,;__--=-~::__::::____=____::::__::__::==__=____='___'___=__=_=_=_=__=_=_='__=_____ _

Now, therefore, by exercising the powers conferred under Section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974 and under Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981; a show-cause notice is being issued and you
are directed to attend the shows - cause on 07.06.2024 at 11.00 AM in the office chamber of
Member Secretary with proper documents and photographs in support of your statement and to
explain why not environmental compensation as calculated above be levied to you.

This issues with the approval of competent authority.

Sd/-
(Ram Pravesh Kumar)

Section Head, Hazaribagh

8-12.-1-5Memo No . Ranchi, Dated .-3-.11.o_?J;z_o 2-4-
Copy to: The Regional Officer, JSPCB Regional Office - cum - Laboratory, Hazaribagh for
information and necessary action from his end. _ "___r--~~ (~ _ ~\

~ - ~v. IJ)
(Ram Pravesh Kumar) .,

j/" Section Head, Hazaribagh
i.)/'-

997/DKC/O()N~/MC
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Jharkhand State Pollution Control Board

~ ~ 'l1CA', ~otomo, tjC!f, ~.
~ 2400851, 2400852, 2400979_~L__Q651- 2400850/138,

Web www.jspcb_nic.in (new) www_jspcb.org(old)
E-mail: ranchijspcb@gmaiLcom

8-12-16Ref. No . 2.It'OS'/2-0 L't--Date .

From,
Ram Pravesh Kumar
Section Head, Hazaribagh

To,
Mis Saif Ansari
Mauza- Narkikhurd,
PO- Bishnugarh, Distt- Hazaribagh

Sub: Show-cause notice under Section 25/26 of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981-reg.

Ref.: Letter issued by Regional Officer, Regional Office, }SPCB, Hazaribagh vide ref. no.
522, dated 27.03.2024.

With reference to the above noted subject and referred letter, this is to inform you
that an inspection was carried out by Regional Officer, Regional Office, }SPCB, Hazaribagh.

Whereas, during inspection, following observations were found:-

(i) No Boundary wall was found constructed all along the four sides of the
unit;

[ii] Crusher was not found covered;
(iii) Adequate tree plantation has not been made;
[iv] Sufficient arrangement of water sprinkling has not been provided.

Whereas, the competent authority has ordered to calculate the Environmental
Compensation against your unit as per the report of the CPCB In house committee on
Methodology for Assessing Environmental Compensation and Action Plan to utilize the
fund. The detail of calculation of Environmental Compensation is detailed as below:

Nature of violation - Discharges in violation of consent conditions, mainly prescribed
standardslconsent limits.

Basis to levy the Environmental Compensation - Pollution Index

The environmental compensation is based on the following formula:

EC= PlxNxRxSxLF

Where,
EC - Environmental Compensation
PI - Pollution Index of Industrial Sector

~
~_->Y\ 9;4/DKC/OONF/MC

Y'\ ."j I
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Henceforth, the Environmental Compensation for one day comes out to be INR 6,250/­
the total Environmental compensation for 54 days comes out to be INR 3,37,500/- (i.e.
Ru ees Three Lacs Thir Seven Thousan_<!_l~!~£._Hun_d_!~Q)"__.__. ._. _
Now, therefore, by exercising the powers conferred under Section 25/26 of the Water

(Prevention and Control of Pollution) Act, 1974 and under Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981; a show-cause notice is being issued and you
are directed to attend the shows - cause on 07.06.2024 at 11.00 AM in the office chamber of
Member Secretary with proper documents and photographs in support of your statement and to
explain why not environmental compensation as calculated above be levied to you.

Now in this case,

PI is to be taken as 50 as the industry belongs to Orange category (Stone Crusher) (as per
CPCB's guidelines.)

N is to be taken as 54 days from 19.01.2024 to 12.03.2024 (N - Number of days of
violation took place is the period between the day of violation observed/due date of
direction's compliance and the day ofcompliance verified by CPCB/SPCB/PCC).

R is to be taken as 250 (as per CPCB's guidelines).

S is to be taken 0.5 as the unit belongs to micro Scale Unit as per Notification No. - S.O.
1702(E).-dated 01/06/2020 of Ministry of Micro, Small and Medium Enterprises (S
could be 0.5 for micro or small, 1.0 for medium and 1.5 for large units as per CPCB
Guidelines).

LF is to be taken as 1.00 as the total population of Ramgarh town is less than one million
as per Census Data 2011 (District Census Handbook, Ramgarh).

Therefore,

S - Factor of scale of operation
LF - Location Factor

EC (Per day) = PI x R x S x LF
= 50 x 250 x 0.5 x I
= INR 6,250

This issues with the approval of competent authority

0-12,bMemo No .

Sd/-
(Ram Pravesh Kumar)

Section Head, Hazaribagh

Ranchi, Dated ..-;?.':t.J~.s../202..4--
Copy to: The Regional Officer, JSPCB Regional Office - cum - Laboratory, Hazari~ for
information and necessary action from his end. ~~~_~ . ' .

~ :-~Y~ rS1
(Ram Pravesh Kumar)

Section Head, Hazaribagh

/\

995/DKC/OONF/MC
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